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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 137 OF 2024
IN
ORIGINAL APPLICATION NO. 584 OF 2022

IN THE MATTER OF:
DURGA PRASAD YADAVY . APPLICANT
VERSUS
STATEOFU.P.&ORS. ... RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO NO.

1. | ADDITIONAL ACTION TAKEN REPORT ON BEHALF OF
RESPONDENT NUMBER 4- DISTRICT MAGISTRATE,
AYODHYA, UTTAR PRADESH, IN COMPLIANCE OF
ORDER DATED 09.07.2025 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL

2. | A COPY OF THE MOM IS ANNEXED HEREWITH AND

MARKED AS ANNEXURE-1

3. | ACOPY OF THE LETTER DATED 04.07.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-2
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4. | ACOPY OF THE LETTER DATED 16.06.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-3

5. | ACOPY OF THE LETTER DATED 17.06.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-4

6. | ACOPY OF THE LETTER DATED 04.07.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-5

7. | ACOPY OF THE LETTER DATED 02.07.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-6

8. | ACOPY OF THE LETTER DATED 04.07.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-7

9. | ACOPY OF THE LETTER DATED 05.07.2026 IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE-8
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

M.A. NO. 137 OF 2024
IN

(GARIRE—2
NN/ ORIGINAL APPLICATION NO. 584 OF 2022
Notary Ticket Affixed Rs. 10
IN THE MATTER OF:
DURGA PRASAD YADAV ... APPLICANT
VERSUS
STATEOFUP.&ORS. ... RESPONDENT(S)

ADDITIONAL ACTION TAKEN REPORT ON BEHALF OF RESPONDENT

NUMBER 4- DISTRICT MAGISTRATE, AYODHYA, UTTAR PRADESH, IN

COMPLIANCE OF ORDER DATED 09.07.2025 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL

L/ l/ @;&/ i (\‘: %
I, Shashank "Txf,paﬂu' , aged about S years, S/o Shri _SéwiNaxyér 77, 4/"’#“

posted as District Magistrate, Ayodhya, Uttar Pradesh do hereby solemnly affirm and

state as under:

1. That 1, the Deponent in the above captioned matter, am fully conversant with the

facts of the case and am competent and authorized to swear the present reply.

2. That I state that the contents of this reply have been drafted by my counsel on my
instructions, and the contents of the same are true to my knowledge and nothing

material has been concealed therefrom.

BACKGROUND OF THE MATTER

Umesh Narain
Advocate
Regd. No. 9533/12
Faizabad City
Distt. Ayodhya
“\_Exp. Date 24-9-2027
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3. That the present matter pertains to the grievances raised in the application
about obstruction to flow of river Trilodki known as Trilodki Ganga and also
discharge of polluted water by M/s Amrit Bottlers Pvt. Ltd. (Cocacola) Dabhar
Semar, Chandpur Harbans, Allahabad Road, Ayodhya.

4. That the above matter was last listed for hearing on 17.02.2026, wherein the
Hon’ble Tribunal directed as follows:

“4. Tribunal is keen to know the current status of plantation along with
survival percentage with average heights details. Necessary action may be
taken to involve the farmers whose lahd falls within the area in the issue for
carrying of plantation activities. on farm bund.

5. Since completion of the works undertaken is likely to take some more time,
additional compliance may be filed by the District Magistrate, Ayodhya and
respondent no. 5 detailing further progress made/completion. Requisite
details regarding compliance with respect to plantation be mentioned by the
District Magistrate, Ayodhya in additional compliance report.

6. List on 07.07.2026 for further hearing.”

REPLY IS AS FOLLOWS

5. That, in compliance with the directions of the Hon'ble Tribunal, a meeting was
held on 27.06.2026 under the chairmanship of the ADM (F/R), Ayodhya, in the
presence of the Applicant and the representative of Respondent No. 5 (Project
Proponent). During the meeting, necessary directions were issued to the
concerned departments and Respondent No. 5 to carry out their respective
responsibilities and ensure compliance with the directions of the Hon'ble

Trlbxxnal in their true letter and spirit.-
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A copy of the MOM is annexed herewith and marked as Annexure-1.

REGARDING CURRENT STATUS OF PLANTATION ALONGSIDE

RIVER TRILODKI GANGA

That, the Divisional Forest Officer, Ayodhya Range, vide Letter No. 8/29-1
dated 04.07.2026, informed that during the financial years 2023 to 2025, the
Forest Department, the Rural Development Department and local villagers
jointly planted 30,000 plants of various species along the periphery of River
Trilodki Ganga, covering a length of approximately 20 hectares. It was further
informed that 24,000 plants are presently surviving i.e., a survival rate of
80%, with the plants having attained an average height of 3-S5 feet.

A copy of the letter dated 04.07.2026 is annexed herewith and marked as

Annexure-2.

II. REGARDING THE PROPOSED ‘PUCCA’ DRAIN TO BE

CONSTRUCTED BY RESPONDENT NUMBER 5

7. That, Respondent No. 5, vide letter dated 16.06.2026, informed that the survey,

planning and other preparatory activities for construction of the a proposed
276-metre pucca drain had been completed from their side and they had
anticipated that the construction work would commence by the end of June,
2026. However, at the time of commencement of the work, they found that the
proposed alignment of the drain pass through certain private land parcels and
allegedly, the concerned 1and0§vners did not grant them permission for

execution of the work. It was further informed that an alternate route for the

//d::am::&a&also explored by Respondent No. 5; however, similar objections

Regd. No. 9533/12 |
Faizabad City /

Distt. Ayodhya 4/
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were raised by the concerned landowners, due to which the proposed
construction work could not be undertaken by them.

A copy of the letter dated 16.06.2026 is annexed herewith and marked as
Annexure-3.

That, the Deponent Department, vide Letter No. 1726/VBAA/2026 dated
17.06.2026, constituted a four-member Committee under the chairmanship of
the Sub-Divisional Magistrate (Sadar), Ayodhya, to regularly monitor the
construction of the drain by Respondent No. 5, keep the deponent informed of
its progress, and ensure compliance with the directions of the Hon'ble Tribunal.
A copy of the letter dated 16.06.2026 is annexed herewith and marked as
Annexure-4.

That, the Sub-Divisional Magistrate (Sadar), Ayodhya, vide Letter No.
1274/ST(S)/NGT-Meeting-MOM-Report/2026 dated 04.07.2026, informed
that the four-member Committee mentioned in the above paragraph conducted
a site inspection along with the representative of Respondent No. 5. During the
inspection, it was observed that the drain construction work had not
commenced. It was further informed that Respondent No. 5 had not previously
intimated the District Administration regarding any difficulty in execution of
the said work. Accordingly, the representative of Respondent No. 5 was
directed to commence the construction work without any further delay
and was informed that, if required, necessary assistance from the District
Administration and Police would be extended for execution of the said
work.

A copy of the letter dated 04.07.2026 is annexed herewith and marked as

F i
i » Me
Umesh Narain ‘ Me /{
Advocate 1\ \
Regd. No. 9533/12 il o -
Faizabad City * {»a@\ * H
Distt. Ayoccnya 7 aTetn 24 W
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10. That, vide letter dated 04.07.2026 mentioned above, it is further informed that
Respondent No. 5 had proposed construction of only a 276-metre pucca drain,
whereas the actual distance between the unit's discharge point and the RCC
drain constructed by the Irrigation Department is approximately 1,600 metres.
Accordingly, Respondent No. 5 is required to undertake construction of the

entire 1,600-metre pucca drain to prevent any future waterlogging.

III. REGARDING EFFLUENT DISCHARGE FROM THE RESPONDENT

NO. 5 UNIT
11. That, on 02.07.2026, an inspection of the unit of Respondent No. 5 was
carried out by the ADM (F/R) and the SDM (Survey), during which the
boundary wall at the rear side of the unit was found damaged, resulting in
seepage of effluent through a hume pipe and causing pollution/waterlogging in
the adjoining area. Accordingly, the Deponent Department, vide Letter No.
1775(1)/VBAA/2026 dated 02.07.2026, has directed the Regional Officer,
UPPCB, Ayodhya, to conduct a site inspection, collect samples of the
\ discharged effluent, and inform the Deponent Department regarding the action
~taken.
A copy of the letter dated 02.07.2026 is annexed herewith and marked as

Annexure-6.

IV. FURTHER COMPLIANCE STATUS BY AYODHYA DEVELOPMENT

AUTHORITY AND MUNICIPAL CORPORATION AYODHYA

12. That, in addition to the facts stated in paras 7 and 8 of the Affidavit dated

15.02.2026 (Judicial Page 1892), Secretary, Ayodhya Development Authority,

_vide Letter No. 2621/ADA/2026-27 dated 04.07.2026, informed that the
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physical progress of the 4.123 km stretch of the Telaiya Drain, passing through
the densely populated area from Panchkosi Parikrama Marg up to Ramayana
Hotel (NH-27) on the northern side of the airport, is now 99% complete, and
that rainwater is now flowing through the drain uninterruptedly.

A copy of the letter dated 04.07.2026 is annexed herewith and marked as
Annexure-7.

That further, in addition to the facts stated in para 9 of the Affidavit dated
15.02.2026 (Judicial Page 1893), Municipal Commissioner, Municipal
Corporation, Ayodhya vide Letter No. 1115/MCA/2026-27 dated 05.07.2026
has informed that the cleaning work of the total (approximately 11 km long)
stretch of Telaiya Drain within the limité of Ayodhya Municipal Corporation is
currently under progress and shall be completed by 20.07.2026.

A copy of the letter dated 05.07.2026 is annexed herewith and marked as

Annexure-8.

14.Hence, this reply is respectfully submitted for kind perusal of this Hon'ble

15.

Tribunal.
That everything stated above is true and correct to my knowledge, derived from

official records, and nothing material has been concealed therefrom.

DEPONENT
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VERIFICATION

Verified at Ayodhya on this 06 day of July, 2026, that the contents of the above
affidavit from paragraphs 1 to 15 are true and correct to the best of my
knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.

DEPONENT

\\\OTAR Vv

,/7 Umesh Narain N\
-/ Advocate
{ Regd. No. 9533/12 1 4

(*\ Faizabad City

Distt. Ayodhya '
Exp. Date 2
ob\"\\*\ (;\__/\
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ANNEXURE-3
Date 16/06/2026
The ADM (Land Acquisition)
Ayodhya, Uttar Pradesh
subject: Submissio t r Report rdi r in
Construction_in_¢ li f Hon’bl rder dated 17.02.2026 in O.A.
No. 584/2022

Respected Sir,

With reference to your Letter No. 1712/%0'1{\03{0/2026 dated 12.06.2026 regarding
submission of progress/compliance report in respect of the proposed drain construction

pursuant to the directions of the Hon’ble National Green Tribunal (NGT), New Delhi, we

respectfully submit the following:

At the outset, it is submitted that M/s Amrit Bottlers Private Limited had already submitted
its compliance report vide letter dated 01.05.2026 addressed to the Regional Officer, Uttar
Pradesh Pollution Control Board, Ayodhya, in response to Letter No.71 /0A
No. 584/2022/2026 dated 17.04.2026. A copy of the said compliance report is enclosed

herewith for ready reference.

In the aforesaid compliance report, based on the status prevailing at that time, the
Company had informed that all essential survey, planning and preparatory activities for
construction of the proposed 276-meter Pakka Drain had been completed and it was

anticipated that the construction work would be completed by the end of June 2026.

However, when the Company proceeded to initiate the c:)\nslru\ction work at site, it was
found that the proposed drain alignment passes through certain p@t}a land parcels. The
concerned landowners raised objections to the construction of the drain and did not grant
consent for execution of the work. The landowners further insisted upon acquisition of land

before permitting the drain construction.

AMRIT BOTTLERS PRIVATE LIMITED

e-mail: amritbottlers@cocacolafzd.
CIN No. : UO1132WB1983PTC035916 Website:umritbohle@rs.com arec.com

o
CORPORATE PLANT REGISTERD
OFFICE OFFICE OFFICE
\ 4th Floor, Shalimar Ell Dee Plaza, 5/CP-105 Chandpur Harbans, P.O. Dabhasemar, A-3, 7th Floor, Madhusudan Apartment,
9151911492 Sector 5, Indira Nagar, Lucknow - 226016 Distt. (Faizabad) Ayodhya - 224133 (UP) P-18, Dobson Lane, Howrah-711101 (WB)
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Thereafter, in order to ensure timely compliance of the directions of the Hon’ble NGT, the
company explored an alternative route involving construction of approximately 100 meters
of drain connecting to the Airport Drain. However, similar objections were encountered

from the landowners along the alternate alignment as well.

It is respectfully submitted that the inability to commence the drain construction is not due
to any lack of readiness on the part of the Company. The Company remains fully
committed to compliance of the Hon’ble NGT directions and has already completed the
réquired technical surveys and financial arrangements for execution of the project at its
own cost. The delay has occurred solely due to unforeseen land-related issues and
objections raised by the concerned landowners, which came to light during

implementation of the project.

Accordingly, the present submission may kindly be treated as an updated progress report

in continuation of the compliance report already submitted on 01.05.2026.

In view of the above, it is humbly requested that necessary administrative support and
intervention may kindly be provided for resolution of the land-related issues so that the
proposed drain construction may be undertaken at the earliest and compliance of the

Hon’ble NGT directions may be ensured.

We shall be grateful for your kind consideration and necessary supportin the matter.

Thanking You,
Yours faithfully,

For M/s Aml;i}i:::tlers Private Limited

/'

(Authoriged Signatory)

Enclosures:

'1. Cdohpy of Compliance Report dated 01.05.2026 submitted to Regional Officer, UPPCB,
yodhya.

2. Proposed Drain Layout/Route Map.
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IT BOTTLERS PRIVATE LIMITED

Phone : 05278 - 245324, 246133

& uthorised Bottlers of THE COCA-COLA COMPANY 3 oy Fax: 05278 - 246133
ﬁ'/": ﬂ + e-mail : amritbottlers@cocacolafzd.com
CIN: U01132WB1983PTC035916
J ’ Date 01-05-2026
To,
The Regional Officer
Uttar Pradesh Pollution Control Board
Ayodhya, U.P
Subject: i t ’ irecti

17.2.2026 in Misc Applicati in D
137/2024 in Original ication
Yadav versus State of Uttar Pradesh & Ors.

Respected Sir,

Kindly refer to your letter no. 71/ OA No- 584/ 2022/ 2026 dated
17.4.2026. The Compliance status of Honble NGT directions dated
17.2.2026 in Misc Application in Disposed of Cases No. 137/2024 in
Original Application No. 584/2022 Durga Prasad Yadav versus State of
Uttar Pradesh & Ors. is as submitted below:

1. Direction: Tribunal is keen to know the current status of plantation
a/éng with survival percentage with average heights details. Necessary
action may be taken to involve the farmers whose land falls within the
area in the issue for carrying of plantation activities on farm bund.
That the above direction of Hon'ble NGT relates to plantation activity
on farm bund along the drain being constructed in compliance of earlier
directions of Hon’ble NGT. That the activity under the above said
direction is not related to Respondent no. 5 in the above said matter.

That the scope of work is further clarified in the orders of Hon'ble NGT
as reproduced:
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"Requisite details regarding compliance with respect to plantation be
mentioned by the District Maglistrate, Ayodhya in additional compliance
report.”

2. Direction: Since completion of the works undertaken is likely to take
some more time, additional compliance may be filed by the District
Magistrate, Ayodhya and respondent no. 5 detailing further progress
made/completion.

That in compliance of above direction, it is to inform that all the essential
inventorization as required for construction of drain has been completed
and construction work shall be commencing in the first week of June 2026.
That the construction of pucca drain, connecting with the Telaiya drain, for
discharge of treated effluent into Telaiya drain, shall be completed by end
of June 2026. That unit shall file additional compliance report in compliance
of the directions of Hon’ble Tribunal.

Thanking You,

Yours Sincerely,
For Amrit Bottlers Private Limited

A,
(Authqrized Signatory)

Copy to:
1. The District Magistrate, Ayodhya

2. The Chief Environmental Officer, Circle 6, UPPCB, Lucknow
3. The Chief Layv Officer, UPPCB, Lucknow
Lo

(Authorized Signatory)
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- With reference to compliance report of M/s Amrit Bottlers Pvt. Ltd. (Cocacola), it' has  been .

mentionad that treated effluent is currently discharged into a natural drain flowing into T'elalya
drain and a dedicated drain is to be constructed connecting to the new  Telaiya drai.n which . will be
completed by January 2026 and from February 2026 onwards  treated effluent will be discharged

through the dedicated drain. '
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4- Tribunal is keen to know the current status of plantation along withsurvival percentage with

average heights details. Necessary action may be taken to involve the farmers whose land falls within the
area in the issue for carrying of plantaion activites on farm bund.

- Since completion of the works undertaken is likely to take some moretime, additional
compliance may be filed by the District Magistrate, Ayodhya and respondent no. 5
detailing further progress made/completion. Requisite details regarding compliance with respect

10 plantation be mentioned by the District Magistrate, Ayodhya in additional compliance report.
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With reference to compliance report of M/s Amrit Bottlers Pyt, [ 4. (Cocacola),
been mentioned that treated effluent is currently discharged into a natural drain flowing
into Telaiya drain and a dedicated drain is to be constructed connecting to the new
Telaiya drain which will be completed by January 2026 and from February 2026 onwards
treated effluent will be discharged through the dedicated drain.
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it has

4- Tribunal is keen to know the current status of plantation along withsurvival percentage
with average heights details. Necessary action may be taken to involve the farmers whos’
land falls within the area in the issue for carrying of plantaion activites on farm bund.

5- Since completion of the works undertaken is likely to take some moretime, additional

compliance may be filed by the District Magistiatc, Ayodhya and respondent no. 5
detailing further progress made/completion. Requisite details regarding compliance with
respect to plantation be mentioned by the District Magistrate, Ayodhya in additional
compliance report.
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